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are registered, we will certainly make
wagons available, There was a report
in the Hindu, dated 15-6-67 but the
Central Railway guthorities have im-
mediately issued a rejoinder which ap-
peared in the Hindu of the 17th, refut-
ing the aliegationg made. So, what has
appeareq in the Press on the 15ih of
this month is not true, to facts.

Shri E. K. Nayanar: Upto the 2%rd
of this month, anly 25,000 tonnes have
reached Kerala whereas the Central
Government say they have allotted
75,000 tonnes. What is the actual posi-
tion and is the incomplete despatch
due to paucity of railway wagona?

Shri C. M. Poonacha: That is not
true, As I was mentioning, 35,000
tonnes have moved. The total quan-
tity that has to be moved this month
is about 82,000 tonnes.

Shrl viswanathy Menon: What is
the quantum of rice transported to
Kerala everyday and how many
wagons are attached to the special
trains everyday?

Shry C, M. Poonacha: These are food
specials, It depends upon the type of
wagons; if they are BCX, the number
of wagons would be less; if they are
the ordinary 4-wheelers, they would
be a few more 1 could not precisely
give the number of wagons attached
to each food special.

Shri Viswanaths Menon: What is
the gquantum of rice
everyday?

Bhry Tenneli Viswanathate: Will the
sinister ensurs that while the man-
goes of Andhra travel eastwards to-
wards Caicutta and the rice of Andhra
wravels southwards towards Kerals,
the mengoes should not come in the
way of rice?

Bhri C. M. Poonacha: That is true,
but there is also a demand on the rail-
ways to move rice to the north, It is
not only the mangoes of Andhra that
move northwards, rice also moves
northwards.

Shri P, Venkatasubbalah: 1 would
like to supplement the question al-
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railway administration as guch,
out entrusting the work to the
Corporation or the Government con-

dent; and demands of the State Gov-
ernment of Kerala for getting ries
from Andhra, so that there may not
be bottlenecks created and undue de-
lay caused?

Shri C. M. Poonacha: The Chiel
Operating Superintendent of the South
Central Railway is in constant touch
with the authorities concerned, the
Food Corporation of India and the
Andhra State Government,

Shri Jyotirmoy Basa: Will the hon
Railway Minister be kind encugh fto
tel] us what specia] arrangements he
has made to shift rice from Puujab to
‘West Bengal?

Mr. Deputy-Speaker: This iz sut-
side the question.

Shri Jyotirmoy Bawm: If 50, the de-
tails thereof?

Shri C. M. Poodacha: I would re-
quire notice of this question,

WRITTEN ANSWERS TO

Production In Ordnance Fasiories

*725, Shri 8. M. Banerjes:
Shri Madhu Limaye:

Will the Minister of Defeuce be
pleased to state:

(a) whether all the new Ordnance
Factories have starteg production;

(b) whether some more Ordnance
Factories are proposed to be sstahiish-
ed; and

(c) it so, whant
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The Minister of Biate In the Minis-
try of Defence (Shri B. B, Bhagat;:
(a) Out of the 4 new Ordnance Factor-
ies approved for establishment afier
the occurrence of the Emergency in
1902 two have started producuaoun.
There are two more factories, nameiy
New Vehicle Factory at Jabalpur aaa
Accelerated Freeze Dried (Meat) Fac-
tory at Hazratpur near Agra which
are under erection.

(b) No, Sir.
(e) Does not arise.

Report of the Enquiry Committee oun
Small Newspapers

*726. Shri Bibhuti Mishra:
Shri K, N. Tiwary:
Shri Mohan Swarup:

Will the Minister of Information
and Broadcasting be pleased to refer
t0 the reply given to Starred Quesion
No. 71 on the 27th March, 1967 and
state further gction taken by Govirn-
ment to implement the recommenda-
tions contained in the Report of the
Enquiry Committee on Small News-
papers?

The Minister of Iaformation and
Broadcasting (Shrl K. K. 3hah): The
Enquiry Commitiee on Small News-
papers made 145 recommendatious in
their Report. Decisions taken in .es-
pert of 30 were laid on the Table of
the House on 27th March, 18967. Deci-
gions in respect of 81 recommendauuns
are laid on the Table of the Houre
now. ({Placed in Library. See No.
LT-782/67]. The remaining 34 recom~
mendations are being processed 1n
consultation with the concerned Union
Ministries, State Governments, Press
Organisations and othor intercste.

Cantonment Boaras

*727. 8hri Kanwar Lal Gupta:
shri R. 8. Vidyarthi;

Will the Minister of Defence be
pleased to state:

{a) whether in view of the persisn-
ent demands for democratic function-
. Dexrds, Govern-
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ment have since reviewed the policy
regarding the seats hitherip filied by
nomination of Military Officers by the
nomination of civilians, which is per-
missible under s.ction 13 of the Ca-
ionment Act, 1924;

(b) if go, the decision taken in the
matter; and

{c) if not, how Government justify
the nomination of Military Officers tu
the Board in the local administration
when the Board’s jurisdiction 1s essen-
tially in tho civil areag in cantonments
and the military Officers are expactad
to be conversan: with the local civic
necessities?

~

The Minister of State in the Minis-
try of Defence (Shri B. B. Bhagat):
(a} In 1957, Government of India, with
a view to further demaocratise the
Cantonment Administration, decided to
Lring about parity batween the elected
and nominated members in all Class I
and Class II Cantonments by keeping
one of the nominated seats vacant
No further review has since been
made in this respect.

(b) The question does not arise.

(c¢) The jurizdiction of the Canton-
ment Board extends over the whole
of Cantonment area for functicns de-
fined in the Cantonments Act, 1824.
Provisions for nomination of Military
Officers in the Cantonment Board
have been made keeping in view the
nature of the Cantonments a8 military
stations. Government have ulready
taken steps to ensure maximum pussi-
ble participation of elected members
in the administration of civil sreas as
under:

(1) As pointed out ubove Im
answer tg claugse (a) above,
parity has been brought about
between elected and nominat-
ed members of the Canton-
ment Board;

(ii) The powers of civil area com-
mittee in the matter of con-
trol over buildings, issue of
trade licence, ett. have ‘boan
eninrged;





